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liabilities and the fact that there is no compromise or arrangement with the

unsecured creditors of the Applicant Company. This bench hereby directs the

Applicant Company to issue notice of the meeting of Shareholders of the

Applicant Company to all unsecur€d creditors who have their outstanding dues

of INR.5.00,000/. and above, as required under section 230(3) of the

Companies Act 2013 with a direction that they may submit their

representations, if any, to the Tribunal and copy of such representations shall

simultaneously be sewed upon the Applicant Company.

17. The Applicant Company to serve the notice upon:- (i) concemed Income Tax

Authority within whose jurisdiction the Applicant Companl's assessmenls are

made: (ii) the Central Govemment tluough the office of the Regional Director,

Westem Region, Ministry of Corporate Affairs, Mumbai Maharashtra; (iii) the

concemed Registrar of Companies and (iv) the Reserve Bank of tndia with a

direction that they may submit their representations, if any, within a period of

thirty days from the date of receipt of such notice to the Tribunal and the copy

of such representation shall simultaneously be served upon the Applicant

Company, failing which, it shall be presumed that authorities have no

representation to make on the proposal as per Rule 8 of the Companies

(Compromises, Arrangements and Amalgamations) Rules, 2016.

18. The Applicant Company to file an Afhdavit of service of notices issued to

shareholders, creditors, publication of notices in newspapers, to the regulatory

authorities as stated hereinabove and do report to this Tribunal that the

directions regarding the issue ofnotices have been complied with.

BSY Prakash Kumar, llember (J)\'. Nallasenapath], lUember, (T)

6

NCLT
Typewritten Text
Sd/-

NCLT
Typewritten Text
Sd/-




